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Government of lndia
lv{inishl oi Finance

Department of Revenue
Central Board ol' Direct Taxes

( ITA-l Division)
*+*a,i

{ uly.2025N*v Delhi. rhc Q

OFFICE MEMORANDUM

Sub: Tax trcatmcnt undcr tlnificd Pension Schemc - rcg.

Kindly refer to your OM F.No. FX-l l/16/2025-PR dated 17.06.2025 receivcd in this
olfice by email from TPL Division. CBDT vide OM F.No.370149/8r+12015-l'l,L dated
25.06.?02s.

2. [n this regard. it is stated that your Department Gazette issued notification dated 2"lth

January" 2025 regarding introduction of Unified Pension Scheme (UPS) as an option under

National Pension System (NPS). Further. it has been stated in your OfU dated 17.06.2025 that

UPS has been introduced as an option under NPS. vide notification dated 24.01.2025. lor
such central government employees covered under NPS through an amendment to the said

notification dated 22.12.2003. The tJPS is to rhe managcd rvithin the existing institutional
NPS architecture regulated by PFRDA.

Further. vide your OM dated I7.06.2025 it *,as rcqucsted to issue concurrence on thc

"The protisions of Section l]0CCD (l).80CCD (lB). ll0('('D (2).80C('D (3).80('('D H.
l0(12"1) and l0(128) ofrhe lncome T'ar Act. 1961. tt'ould he upplicahle mututis-muiandis ott

UniJied Pen.rion Scheme (UPS) tty it is an optbn under N.ttional Pension Sl,stem (NPS1"

4. With reference to the above it is concurred that the provisions of Section 80CCD (l).
80CCD (lB).80CCD(2).80CCD(3).80CCD(4). l0(l2A) and l0(l28) ofthe lncome Tax
Act. 196l would be applicable mutatis-mutandis to Unified Pension Scheme (UPS) to the

extent of limits as provided in the aforementioned Sections. Any diversion regarding

payout/contributions shall require legislative amendment.

5. l-his issues w,ith the approval of Member (l'f ). CBD I-

(tl

ng

J.

tbtlo

I
Email ID :

t1

)c'llIosl) ( I'1-.\- 1 )

Director.
Department of Financial Sen'ices
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